
(b) aDd (c). Ie baa beon reported that 
iDltitutioDS bad explored various possibi. 
liti. of eettina another entrepreneur te) 

accept the relPOn~biUty for revi\'inl tbis 
industry. But tbero had beeb no positi. 
response. 

[1'rolll/alloll] 

Losses Incurred by Mlta Tradiog 
Cor,oratJon 

1505. PROF. CHANDRA BHANU 
DEVI: Will the Minister of COMMERCE 
be pleased to sta te : 

(a) whether the Mica Tradinl Corpora
tion is running into heavy losses; and 

(b) it so, the reasons therefor? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE <SHRI P.R. 
DAS MUNSl) : (a) Accounts of the Mico 
Trading Corporation (MITCO) for the year 
1987-88 are yet to be audited and finalised. 
Upto the period 1986 .. 87 for which audited 
accounts are available, MITCO has been 
teportiog pr06t. 

(b) Does not arise. ' 

Compralnts Regarding Loans Dlstdbutt'tl 
to poor People and Marginal 

FarmeriIJ 

1506. SHRI NARSINH MAKWANA: 
Win the Minister of FINANCE be pleased 
to state: 

(a) whether complaints have been 
received from various parts of the country 
in relard to the loans beiDI distributed to 
poor people and marginal farmers; 

(b) whether larae scalo bUDIJins has 
been committed in the name of tbese people 
and if '10, the details thereof; 

(c) whether an Inquiry baa been con .. 
duCted into tbe complaints to received; 
and 

(d) if 10, wbether any remedial m~ure 
has been taken in the Iipt of the find10aa 
of 'the enquiry ? 

"rftlen A.lfft1IrI lit 

mE MINISTER OF STATE IN THB 
DEPARTMENT OF ECONOMJC AFPAlRS 
IN THE MINISTRY OF FINANCE (811KI 
EDUARDO FALEIRO): (a) to (d). 
Representations received frolD iJ!ldividuaJs 
generally relate to Don-sanction of loans, 
delay in disbursement of loans. write oft or 
remission of dues, reS9hedulina of repay
ment schedUle etc. Such tePresentatiOM 
from the ihdivjduaJs are referred to tbe 
concerned authorities for necessary correc
tive action. Corrective measures are taken 
by banks in respect of complaints, wJrb a 
view to provide necessary redressaJ to tbe 
complain an t. 

[EngliJh] 

Sea-Erosion in Karoataka 

1507. SHRI G. DEWARAYA NAIl{ : 
WiJI the Minister of WATER RESOURCES 
be pleased to state : 

(a) whether Union Governlllent have 
received any fre!'h proposal from the 
Government of Karnataka for sea-erO$iOD 
work; 

(b) if so, the details thereOf; and 

(c) the action taken by Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHl): <a> No, 
Sir. 

(b) and (c). Does not arise. 

Price of Natural Rubber 

1508. PROF. K. V. THOMAS: Will 
the Minister of COMMERCE be pJeased to 
.tate : 

(a) whether there is any proposal to 
increase the floor price of natural rubber .. 

(b) Whether the price of natural rubber 
in the international market increasinl; and 

(c) the difference between its dam.ue 
prke and purchase price abroad? 

TIm MINISTER OF STATE IN TIlB 
MINISTRY OF COMMERCE (SHaI P. a. 




